
5473 GI/2019 (1) 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
vlk/kj.k 

EXTRAORDINARY 

Hkkx II—[k.M 3—mi-[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-   628] ubZ fnYyh] eaxyokj] vDrwcj 22] 2019@vkf'ou 30] 1941 
No.  628] NEW DELHI,  TUESDAY,  OCTOBER 22,  2019/ASVINA 30,  1941 कारपोरेट काय
 मं
ालयकारपोरेट काय
 मं
ालयकारपोरेट काय
 मं
ालयकारपोरेट काय
 मं
ालय    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना    नई �द�ली, 22 अ	 तूबर, 2019 सा.का.िन.सा.का.िन.सा.का.िन.सा.का.िन.    888803030303((((अअअअ))))....————क
 �ीय सरकार कंपनी अिधिनयम, 2013 (2013 का 18) क! धारा 469 के साथ प'ठत  धारा 134 )ारा *द+ शि-य. का *योग करते 1ए, कंपनी (लेखा) िनयम 2014, का और सशंोधन करने के िलए िन5िलिखत िनयम बनाती ह,ै अथा9त् :— 1. (1) इन िनयम. का संि<= नाम कंपनी (लेखा) संशोधन िनयम, 2019 ह।ै  (2) ये िनयम 01 �दसंबर, 2019 को *वृ+ ह.गे।  2. कंपनी (लेखा) िनयम, 2014 म
, िनयम 8 म
, उपिनयम (5) म
, खंड (iii) के पDात्, िन5िलिखत खंड अंतःFथािपत �कया जाएगा, अथा9त्:—  “(iiiक) वष9 के दौरान िनयु- FवतंK िनदेशक. क! सLयिनMा, िवशेषNता और अनभुव (*वीणता सिहत) के संबंध म
 बोड9 क! राय से संबंिधत िववरण”। �प�ीकरण.�प�ीकरण.�प�ीकरण.�प�ीकरण.————इस खंड के *योजन. के िलए, “*वीणता” पद स ेधारा 150 क! उपधारा (1) के अधीन अिधसिूचत संFथान )ारा संचािलत ऑनलाइन *वीणता Fव-मू�यांकन परी<ण से यथा अिभिनिDत FवतंK िनदशेक क! *वीणता अिभ*ेत है।  [फा. सं. 1/19/2013-सीएल.V-भाग] के. वी. आर. मूSत,  संयु- सिचव  	ट�पण	ट�पण	ट�पण	ट�पण:::: मूल अिधसूचना भारत के राजपK म
 सा.का.िन. सं. 239(अ) तारीख 31.03.2014 )ारा *कािशत क! गई थी और अिधसूचना संUयांक सा.का.िन. 725(अ), तारीख 31 जुलाई, 2018 )ारा अंितम Wप से संशोिधत क! गई थी।        

 



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] 

    MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 22nd October, 2019 

 G.S.R. 803(E).—In exercise of the powers conferred by section 134 read with section 469 of the Companies 

Act, 2013 (18 of 2013), the Central Government hereby makes the following rules further to amend the Companies 

(Accounts) Rules, 2014, namely:— 

1. (1) These rules may be called the Companies (Accounts) Amendment Rules, 2019. 

    (2) They shall come into force with effect from the 1st day of December, 2019. 

2.  In the Companies (Accounts) Rules, 2014, in rule 8, in sub-rule (5), after clause (iii), the following clause shall be 

inserted namely:— 

“(iiia) a statement regarding opinion of the Board with regard to integrity, expertise and experience (including the 

proficiency) of the independent directors appointed during the year”. 

Explanation.—For the purposes of this clause, the expression “proficiency” means the proficiency of the 

independent director as ascertained from the online proficiency self-assessment test conducted by the institute 

notified under sub-section (1) of section 150.  

[F. No. 1/19/2013-CL-V-Part] 

K. V. R. MURTY,  Jt. Secy. 

Note:  The principal notification was published in the Gazette of India vide No. G.S.R. 239(E), dated 31.03.2014 and 

was last amended vide notification number G.S.R. 725(E) dated the 31st July, 2018. 
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